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Representation  of   Scheduled     Castes 
and  Scheduled Tribes    persons on Boards 

of Directors of Banks 

175. SHRI G.      SWAMY      NAIK: Will 
the Minister of FINANCE       be pleased to 
state: 

(a) whether any representation to 
Scheduled Castes and Scheduled Tribes 
persons have been given in the various 
nationalised banks on their Boards of 
Directors; 

(b) if so, what are the details thereof  
banks-wise;   and 

(c) if not, what are the reasons thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT); (a) Although there 
is no provision in the related statutes 
governing State Bank of Indis and 20 
nationalised banks for the appointment of 
Directors belonging to Scheduled Castes | 
Scheduled Tribes on the Board of each bank, 
in actual practice, Government bave 
appointed Directors belonging to Scheduled 
Castes-Scheduled Tribes on the Boards of 
banks. 

(b) Nam3s of such Directors 
belonging to Scheduled Castes/Sche 
duled Tribes presently serving on the 
Board? of some of the public sector 
banks are indicated in the enclosed 
statement (Annexe). 

(c) As regards the remaining banks, 
steps are being taken to appoint 
Directors belonging to these cate 
gories. 
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